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ACT No. XVII or
PASSED BY THE GOVERNOR GENERAL oF INDIA TN COUNCIL.

( Beceived the assent of the Governor Gé}t%dl on the 11¢h August 1869.)

An Act to shorten the time for landing Corgo.

Wurreas Lhe Consolidated Customs’ Act (No. VI of 1863), section fifty-
two, provides that if the importer, owner or consignee of any
goods (except as therein excepted), or his agent, shall not
land such goods within fifteen working days after the entry of the vessel im-
porting the same, or within such further period as the bill of lading of such
vessel shall specify, the master or commander of the vessel, or the officers of
customs on his application, may then carry such goods to the Custom House;
- And whereas it is expedient to shorten the period of fifteen working days so
limited ; It is hereby enacted as follows :—

Preamble.

New sections sub- 1. Sections LII, LIIT and LIV of the said Act are

. Stituted ?Z,f sections 52 Yereby repealed, and in 11eu thereof the following shall be

of 1863. substituted :—

“L1I. If the importer, owner or consignee of any goods (except such
as shall have been declared by the master or commander as
Procedure in respect

of goods mnot landed not to be landed), or the agent of such importer, owner or
within time allowed. consignee, shall not land such goods within such number of
working days, not exceeding fifteen, after the entry of the vessel importing the
same as the Local Government shall from time to time appoint by notification
in the official Gazette, or within such further period as the bill of lading of

such vessel shall specify, ‘

the waster or commander of {he vessel, or the officers of customs on his

application, may then carry such goods to the Custom House.

The officer in charge of the Custom House shall thereupon take charge of
and grant receipts for such goods ; '

and
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and if notice in writing shall have been given that the goods are to remain
subject to a lien for freight, primiage, general average or other charges of a
stated amount, he shall hold such goods until the said charges shall be paid.

“ LIII. 1If the cargo of any vésse‘l,f with the exception of a small quan-

And in case of goods  tity omly of goods, shall have been landed within the
Iw;(iltlﬁge;::;?gnlgftﬁff period so appointed, or such further period as the bill of
a small quantity. lading shall specify, the officers of customs may, on the ap-
plication of the master or commander of such vessel, direct that such remain-

ing goods shall forthwith be carried in like manner to the Custom House.

“LIV. If any period earlier than the number of working days so ap-
Tiffect of not dis- Ppointed is specified in the bill of lading of such vessel for
Zﬁ?ﬁ%i“feﬁiﬁgipl‘éiﬁ‘éﬁ the discharge of her cargo or any part thereof, and if the
in the bill of lading.  jmporter, owner or consignee of such cargo, or his agent
shall not land the same within such specified period, the master or commander
of such vessel, or the officers of customs on his application, may then carry

such goods to the Custom House.

The officer in charge of the Custom House shall thereupon take charge
of and grant receipts for such goods ;

and if notice in writing shall have been given that the goods are to remain
subject to a lien for freight, primage, general average or othcr charges of a
stated amount, he shall hold such goods until the said charges shall be paid.”

This Act to be road 2. This Act shall be read with and taken as part of The
with Act VI of 1863.  Consolidated Customs’ Aect,




